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IN THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 2340 OF 2007

Biju P. Thomas ... Appel | ant (s)
Ver sus

Chakkappan and Anr. ... Respondent ( s)

ORDER

Heard | earned counsel for the parties.

Del'ay condoned.

The civil appeal is adnmtted.

In-our view, the notice was not served upon the appellant; as such, on this
ground al one, the inmpugned orders are fit to be set aside.

Accordingly, the appeal is allowed, inpugned orders are set aside and the
matter is remitted to the Disciplinary Conmttee of Bar Council of India for deciding
the same on nerits /after giving opportunity of hearing to the parties, including the
appel l ant. Fresh notice is not required to be issued to the parties as both the parties
shal | appear before the Disciplinary Committee by filing vakal atnama within four
weeks from today.

[B.N. AGRAVAL]

[GS. SINGM ]
New Del hi ,
May 09, 2008.




